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qEF TREgH i ST A

T2 feeet, 3 9, 2026

FLAT. 1134(3T).— Fea (T LT, T TSHE AT HTT 1956 (1956 1 48) (58 =7 =76 72T
Ih ATATHAH FZT AT 2) T 1T 3F 0l ST-GTT (1) BT T& AHAT T TART FId g, Tg THTATT 2l ST
& TETq o FATed 1T & HIAL ool § TP TAAAN234 F 7. 7T, 494.450 & 1#.#1.505.540 (STiggear
H FUAST/TAT HIHT @) TF F FATT (FTSTHL/A-AT T T SAS), AL, TaweT 3T TATAT F AT
TSI o [orT ag S srufera ¢ foreent Sfera auie #1=r e § T 77 8, UHT S{0H 7 3750 i & o
rerr T =TT AT 2 |

Fr¢ oft =afcr, ST 3<% 9 & RRaeg 8, 5 sfafaam £ amr 37 f s7-am7 (1) F oefi= =i
TSI o 7T UHT IH o ITANET 92 TSI H TH ATEEAT & TR Sl A & ShHE & & Fia< st
AT T T TR |

T S ST T TTIEERTL, ST S0 ofvg Uahol SHEL AU a3 a=Ta 1< 560001 T
ot =9  weqa it STUAT i IHH I AT ATTRIAT FohU SATUI 37T Ferw ITfarawTey, srafahal &

1555 GI/2026 (1)
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TR &7 H 2T et fafers T9rae gIeT § ST &7 a8 397 S UHT srafal & g9ars & TErq ad7
U 3T = 2 % TATq, T A 2f, o8 qer iy swaeas a9y, sraer g0 a7 v srait
AT T T AT STATATT HT TRT |

Ih SAferfea it e 3 it IT-4TRT (2) F 7f werw wrfersrTe grer At A e oft sraer sifaw
T |

TH ATLAAT o FAT AT ATAT JIH o T AT T sHIL AT AR o6 36 AT H ITAH
8 3T IAHT Raeg AThAT gIT Mo 6T ST aehat @ |

EEsl

FATaeh LT o AL ol | TP TSTHNT 234 F 0.7, 494.450 7 f3.#1.505.540 (FTiageat o
FUACT/TUT HHT G2) F o7 SS9 il ST ATAT ST T d STIAT HLaAT Aigd o H7 "@terd fEawor

ST HT ATH: Heiah et &1 a1 e
EALED ER MRS A FT &R || FR At aFla | g F1 s I FT AR
HE (T ) (FFX)
1 2 3 4 5 6

1 93 fosfr T 1010 (31 iew) 0.101

Tie T AT HYIT ot

2 103 foft =TT 2505 (7f Hiev) 0.2505

T &7 AT T T gt

3 35/3 foft e 1010 (= =) 0.101

4 Gramatana ATHT RS 350 (a7 Hie) 0.035

e T AT SATAFL goett

5 50 foft =TT 606 (T Hie) 0.0606

6 Gramatana AT CEAE} 1125 (a7 Hiax) 0.1125

e T ATH: FAIGT geatt

7 80 T Sl 850 (i Hiex) 0.085
Total 0.7456

[®T. 5. 12037/48/201 6-KNT(P-6)/3A]
g e, Faw
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 3rd March, 2026

S.0. 1134(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/four laning etc.,), maintenance, management and operation of National Highway 234 in the stretch of land
from Km 494.450 to Km505.540 (Sangondahalli to KNT/AP Border section) in the district of KOLAR in the state of
KARNATAKA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Special Land Acquisition officer
National Highways Bangalore 560001 in writing and shall set out the grounds thereof and the Competent Authority
shall give the objector an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing
all such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order,
either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling within the stretch of land from
Km 494.450 to Km 505.540 (Sangondahalli to KNT/AP Border section section) of the National Highway 234 in the
state of KARNATAKA

State: KARNATAKA ||District: KOLAR |
SL. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

Lt | 2 L s 4 | 5 | 6 |
[Taluk: Mulbagal |
|Village: J.Agrahara |
l1 |93 ||Private |IDry || 1010 (Square Meter )| 0.101]
|Village: Mampoora Halli |
|2 ||103 ||Private ||Dry || 2505 (Square Meter )|| 0.2505|
[Village: Thimma Ravuthana Halli |
13 3513 ||Private |[Wet || 1010 (Square Meter )|| 0.101]
|4 ||Gramatana ||Common ||Kharab || 350 (Square Meter )|| 0.035|
[Village: Chyarakura Halli |
5 |50 ||Private |[Dry | 606 (Square Meter )|| 0.0606|
|6 ||Gramatana ||Common ||Kharab || 1125 (Square Meter )|| 0.1 125|
[Village: Karavireddy Halli |
|7 ||8O ||Common ||Dry || 850 (Square Meter )|| 0.085|
| Total|| 0.7456|

[F. No. 12037/48/2016-KNT(P-6)/3A]
SHAIKH AMINKHAN, Director
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